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authorities and the telephone people.
This problem can be solved by having
conduit pipes, To my mind, if you have
a system of underground conduit
pipes through which the cables will
pass, this problem can be solved. For
laying underground conduit pipes, the
Telephone Department will require
more money. I would also request the
Minister to look into this matier,

Lastly, I would like to cite only one
example of working during
the emergency period. One
gentleman, Shri Haripada Ghosh, whe
ig an upper Division Clerk in the Cal-
cutta Port Trust has been submitting
memorandum after memorandum,
have raised this question in this august
House many a time. He was the first
person to point out that crores of ru-
pees are being defalcated or taken
out by some unscrupulous people from
the Calcutta Port Trust by under-in.
voicing and over-invoicing, He has
sukmitted many memoranda on this
question and on the basis of these me-
moranda, an inquiry has been made
both by the Public Accounts Com-
mittee and the Ministry of Shipping
and Transport. Most of his allegations
have been found to be correct. Un-
fortunately, this gentleman, Mr.
Ghosh, has been suspendeq from the
Calcuttg Port Trust. He has been
under suspension for the last 8 mon-
ths. No action has been taken, Wheo
can take action? The Financial Advi-
ser who is the punishing authority in
Calcutta Port Trust is the culprit also.
That means that they are not appoin-
ting any independent committee to
enquire into the whole thing, With-
out giving any show cause notice or
any chargesheet, he has been simply
kept under suspension for the last
eight months. So, I would like the
Shipping Ministry to look into it. Sir,
another trouble is whenever I want
1o put any question or any Short No-
tice Question, there is no Minister of
Shipping and Transport to answer and
thig matter ig pending for a long time
and no action has been taken in the
case of this poor fellow, Thank you,
Sir.
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STATEMENT BY MINISTER

Resignation of Justice Mathur as
Commission of Inquiry into the
Affairg of Marutji Concerns—contd.

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN). Before I
call upon the next speaker, I request
the hon, Home Minister, Mr. Charan
Singh, to lay before the House the
papers to which he referred earlier
this morning.

SHRI CHARAN SINGH; sir, as
decided by you, I lay on the Table
of the House a copy each of the four
letterg that I promised this morning.
[Placed in Library, See No. LT-762
77
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SHRI K. 8. MALLE GOWDA (Kar.
nataka): Sir, speaking on the Ap-
propriation Bill, 1 woulg like to lay
stress on a vital subject which should
be the concern of every overpopu-
lated ang developing country in Asia
and Africa, namely, population cont-
rol. In these poor countries, health,
wealth and annual income of each angd
every family is inter-linked. with
family planning. It has 3 direct bear.
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ing on increasing the incomes of the
Dboor masses anq flie middle classes,
raising their living standards, mak-
ing their thoughts beautiful human
and humane and making their coun-
try beautiful and bountiful. If the
promise of the Janata Party to end
poverty in ten years is not to Dbe-
come just an election slogan like the
“Garibi Hatao’ slogan of the former
‘Congress Government ang if this is
not to prove a false promise at it
did, the Janmata Government should,
in all seriousness and determination
achieve success in family planning in
our country.

Sir, population control in a deve-
loping country like ours is a great
economic reform. It is a great so.
cial reform. It amounts to a great
political reform if all the political
parties in this country sincerely sup-
. port the programmes to bring down
the population growth rate, for, then
it means that they are interested in
eradication of poverty of the people
rather than in ity dontinuation, to
make a political base out of it.

For the benefit of the democracy-
loving people of India, I want to
-quote Sir Julian Huxley here:

“Sir Julian Huxley, eminent Bri-
tish scientist, told the Sixth Inter-
national Conference on Planned
Parenthood held at New Delhi in
1959, that India’s position in the
matter of population was crucial.
‘She is the largest democratic un-
derdeveloped nation not only in
Asiag but in the world. Failuré to
solve her population problem will
‘be a political and social disaster!
Sucess will secure her leadership in
Asia and give hope to the world at
large,’ he said.”

In a brilliant article in The Hindu
entitled ‘Tyranny over the Mind’, Mr.
Aldous Huxley asserts that 20 years
from now—he said this in 1959—all
the world’s overpopulafed and under-
developed countries will be under
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some form of ‘otalitarian rule’. He
continues,

“Whenever the economic life of a
nation becomes precarious, the
Central Government is forced to as-
sume additional responsibilities for
the general welfare, It must work
out elaborate plans for dealing with
a critjcal situation. It must impose
ever greater restrictions upon the
activities of its subjects, and if, as
is very likely, worsening economic
conditions result in political un-
rest, or open rebellion, the Central
Government must intervéne to pre.
serve public order and its own au-
thority. More and more power
is thus concentrated in the hands of
the executives gnd their bureaucratic
managers. But the nature of power
is such that even those who have
not sought it but have haqg it forc-
ed upon them, lend o acquire a
taste for more.

‘Lead us ot into temptation’, we
pray and with good reason; for
when human beings are tempteq too
enticingly or too long, they gene-
rally yield.

‘A democratic constitution is a
device preventing the local rulers
from yielding to those particularly
dangerous temptations that arise
when too much power is concent.
rated in too few hands.’

‘Such a constitution works pretty
well where, as in Britain or the
United Stafes, there is a traditional
respect for constitutional proce-
dures.

Where the republican or limited
monarchical tradition is weak the
best of constitutions will not pre-
vent ambitious politicians from suc-
cumbing with glee and gusto to the
temptations of power. And in any
country where numbers have begun
to press heavily upon available re--
sources, these temptations cannof

fail to rise. -
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Overpopulation leads to economic
insecurity ang social unrest. Un.
rest and insecurity lead to more
control by the Central Government
and an increase of their power. In
the absence of a constitutional tra-
dition, this incressed power will
probably be exercised in a dictato-
rial fashion.

Even if Communism had never
been invented, this would be like-
ly to happen. But Communism has
been invented. Given this fact, the
probability of over-population lead.
ing through unrest to dictatorship
becomes a virtual certainty. It is
a pretty safe bet that, 20 years
from now, all the world’s overpopu-
lated and~ Underdeveloped coun-
tries will be under some form of
totalitarian rule.”

Sir, T am sure that in these dis-
cerning days the Indian people who
are generally wedded to human
values and human development would
not like to go under the political
systems which curb the human spirit,
which deny fundamental rights and
human freedoms and suffer the way
their brothers and sisters in China,
Russia or Cambodia or Vietnam are
suffering. Thereforé, it is for 1ihe
Indian Government and Parliament
to ensure that the economic growth
in this country is quite rapid and far
outpaces the population growth.

Sir, I want to make a few sugges.
tions about Nagaland, Mizoram, Mani-
pur, Arunachal ang other smaller
States. Ag you are aware, Sir, in the
eastern States there is some unrest.
We agre also geeing that Mr. Phizo
from London has some influence over
the Naga Pecople. In all the eastern
States the population in total is less
than about 50 lakhs. But they are
sensitive States. Our India is a very
vast country and it has vast resources
and it would not be difficult for us
to allot more funds for these eastern

|
|

Bill, 1977 184
States. The existing allotment of
funds is not sufficient. It coulqg be
trebled or it could be even four times
of the existing aflotment. We can
win their hearts by making more
allotment of funds, When Phizo
from London can influence them, can
our Prime Minister and the Govern-
ment not easily influence them by
spending more money for them and
ameliorating  their  hardships. I,
therefore, appeal to the Finauace
Minister to allot more funds for the
welfare of these hilly areas.

If the Janata Government is to
make an impact on the mind of the:
poor masses in this country, it must
concentrate on providing them with
the minimum needs within a definite
period of ten to fifteen years.

In this context, rural housing and
rural water-supply assume greater
importance, Sir, our shortage in
rural housing, including the bulk of
sub_standard houses to be rebuilt or
substantially improved, is about 7
crore houses. Even if two-thirds of
them to be rebuilt or itnproved, we
need a colossal sum of about Rs.
30,000 crores.

This sorry housing position alone
shows how poverty is perpetrated in
rural India. There is need to make
a massive effort to stimulate savings
jin rural India by increasing the in-
comes of the rural families so that
they could invest in better agricul-
ture, better housing and better living,
There is imperative need to change
the invidious urban-biased policies of
the former Congress Government.

As a first step in providing houses
to the poor and the weaker sections
of society, I would urge upon the
Janata Government to provide the
Harijan and Girijan families with free
houses. Government of India should
give an outright grant of Rs, 100
crores annually to the States so that
2% lakh houses, costing Rs. 4.000/-
each, can be built each year and gift-
ed to the poor Harijan and Girijan
families in the country.
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With these few words, I thank you
very much, Sir.

SHRI BHUPESH GUPTA (West
Bengal): Mr. Vice-Chairman, Sir, we
are coming to the close of the Budget
Session and I must say that from
what we have been listening to, it is
very difficult to say exactly how this
Government wishes to proceed in eco-
nomic spheres. But before I speak on
the economic subjects, may I have a
word or two on the general political
situation and on political issues?

Sir, it is not accidental that the
Government party is not in a position
to present a, shall we say, reasonable
image as a functioning body, This is
due to the fact that it seemg that big
rivalries, internal rivalries, are going
on in what ig called the Janata Party
but which, actually, is a morcha. Only
today, in the newspapers we read
Shri Jagjivan Ram complaining that
the parties have not merged. Yet we
have the signboard of g single party.
As we have been watching from here
and also we read newspapers, we do
find that intense fighting is going on.
I say these things because it is the rul-
ing party, or. if you like to call it any-
thing else, the ruling body in the
country,

Well, Sir, I hope my friend, Mr.
Advani, will not misunderstand me,
but it does appear that our friends of
the Tana Sangh and the BLD have
made a very formidable combination
in order to get the better of the situa-
tion within the party and the others
are feeling somewhat disappointed,
disenchanted and somewhat frustrat-
ed. Now. Sir, this in fight is affecting
policies al<o. It does seem that behind
the veneer of the Janata Party and
t! ~ facade of the consolidation, broad-
ly. of janatn power, we find a consoli-
dation of the combined power of the
BLD and the Jana Sangh. It is rather
interesting these days when we see
the RSS journal the Organiser, com-
ing out in sharp attack against Mr.
Morarji Desai, the Prime Minister of
the country. I do not know how to
jnterpret it but those who are more
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conversant with the subject will en-
lighten us as to why it is happening
in this manner. Sir, Mr. Morarji
Desai has said that for overriding cir-
cumstances he could not complete the
ministerial team. We are not interest-
ed in that. We would only like to be
enlightened about the circumstances
which are coming in the way of, what
is called, the completion of the for-
mation of the ministerial team. 1t is
their business but we would like to
hear something from the Government
ag to how they want to proceed in this
matter.

Here we find that all kinds of things
are seaig and done. If you hear Mr.
George Fernandes, you have one idea
of the Government; if you hear Mr.
Rajnarain, you have another idea of
the Govvernment; If you hear Mr.
Charan Singh, you get a different view
of the Government; if you hear some-
body else, you get another view of the
Goernment. Now, this is what is hap-
pening today. They seem {o be in
great confusion. And, as far as our
friend, the Finance Minister, is con-
cerned, he seemg to know hig mind
because he is going full steam ahead
with the free enterprise concept of
economy, giving concessions right and
left to the monopoly capital in the
name of investment allowance and
under various other heads. We are
now having such a situation.

Sir, what is happening to the other
problems? I have got before me the
Janata manifesto. Now, Sir. where is
the Bill to repeal the MISA? The
Government gave a solemn assurance
in the President’s Address that the
MISA would be repealed. But there is
no such proposal before us. Well, what
happens to MISA? We are told that a
Constitution Amendment Bill will
come., We are for retaining the good
amendments that have been made in
the interest of the people but we are
certainly interested in deleting the
anti-people and  anti-democratic
amendments which have erept into the
49nd Constitution Amendment Bill
Why should it not be possible for the
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Government to hold consultations with
the opposition in order to come to an
agreement jn the changed situation at
least to delete those amendments
which are outrageous, which are anti-
_people, which are anti-democratic and
do not conform to any democratic
standard? It is possible to dg so that
way. That is not being done.

Mr. Charan Singh hag declared that
the emergency provision, article 352,
should go. We welcome that state-
ment. We do not want the emergency
provision in our Constitution, But
what is the use of making speeches?
Where ig the Bill for deleting article
352 and other relevant articles in
order to do away with the outrageous
provision in the Constitution which
has been so grossly misused in the
past by the previous Government?
Come forward with a Bill.

Sir, we have been told that all poli-
tical prisoners will be released. Even
now, thousands of prisoners are there
—some under trial, some convicted.
Why i3 the Central Government not
taking the initiative in getting the pri-
soners released? Many of the States
are now under the Janata Government.
Take the step. Sir, steps are not being
taken. On the contrary, Mr. Charan
Singh is asking the political prisoners
—Naxalites, ag they call them—to give
an undertaking. That was not the
commitment in your election mani-
festo, to ask for an undertaking of
that type. This hag encouraged some
of the State Governments not to re-
lease them.

I was a little shocked and sur-
prised when I read in the
newspapers that the Chief Minister of
Andhra Pradesh was relating, in the
Assembly. the atrocities committed by
the Naxalites whereas his Government
is in the dock for having committed
tortures and killings. Dp I ynderstand
from the Chief Minister of Andhra
Pradesh that if a citizen commits a
crime, the Government is entitled to
go and shoot people at sight, carry on
torture in the police lock-up, beat up
people and kill them? Well, a civilis-
ed Government doeg not bebave in

Appropriation (No. 2) [ RAJYA SABHA] '

{

Bill, 1977 “188
this manner. It is unfortunate that
the Chief Minister of Andhra Pradesh
should have taken this position, When
he should be explaining the conduct
of the Government of Andhra Pra-
desh, he has been explaining how the
Naxalites committed offences, which
does not entitle him to do all the
things that the Andhra Pradesh Gov-
ernment hag done in Srikakulam and
other places by arresting the political
people, by killing the people in the
so-called encounter that never existed.
Sir, such things are happening. Now,
1 do not want to go into this kind of
thing.

Here again I find a statement
by Mr, Morarji Desai—there is a poli-
tical point I wish to make—that he
hag discovered that he is very close
to Mr, Jimmy Carter. Well, it has
been gtated here; “...Mr, Morarji
Desaj told the group of professors
from South California who called on
him at New Delhi on Monday... Mr.
Desai felt that in this matter he would
get more sympathy from the U.S.
President Mr, Jimmy Carter than
from anywhere else. “President Car-
ter seems to be believing in the same
valueg that I do. The setting ig differ-
ent and there may be differences in
details, but we agree on fundamen-
tals.” Sir, on what fundamentals Mr.
Morarji Desai agrees with Mr, Jimmy
Carter, I should like to know. Let
him tell us. I am reminded of many
other past statements, but I am not
going into that matter. When Mr.
Jimmy Carter is carrying on arms
race all gver the world, building Diego
Garcia, giving weapons to the coun-
tries hostile to wus, in order to
intimidate and pressurise us. oh
what fundamentals does he agree, 1
should like to know. Sir, you will be
surprised to know that the Pentagon
ig spending 50 million dollars per hour
on military. Under Jimmy Carter, the:
Defence budget of the United States of
America hag gone up by 10,000 mil-
lion dollars, whereas he had promised
to reduce it. So many other acts are
being committed by the U.S, adminis-
tration., Sir, this is not an accidental
thing. Of course, we have no quarrel
with the American people,
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In the matter of foreign policy, I am
surprised to find that Mr., Morarji
Desai the Prime Minister, and Mr.
Vajpayee place the Soviet Uniop and
the United States of America on the
seme footing vis-a.vis Diego Garcia
military base whereas we ag a nation
are committed to the gismahtling of
the base. They ignore the facts. In 1973
and this year whep Mr. Gromeiko
came here, the Soviet Uniop gave us
assurances ang again and again reite-
rated their stand for the abolition or
dismantling of the military base .n
the Indiapn Ocean and that they want
to turn the Indian ocean into a zone of
Deace. Now, we find that the policy is
being changed in that direction,
Mr. Morarji Desai i, the other House
said that he wants tg save Asia from
what he calls two Super Powers in
the Indian Ocean, Never did we hear
such things before. This has not
been the position of India. Are we
changing the foreigy policy of the
country? Is it the definition of our
dynamic and flexible foreign policy, of
genuine foreigp policy? This ig what I
should like to know from the Govern-
ment. Therefore, I need not go into
this. The only thing that I would like
to say is that various intrigues, as 1
referred to yesterday, are going on.
Hon. Members, you are very  good
people here. As you have been gitting
here, in some important bungalows in
some houses, intrigues are going oy in
the style-of bringing a coup d’etat
sSome day. It may be a parliamentary
ccup d’etat. I do not know which lea-
der is maintaining connection with
which leader in this House or out-
side the House.

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): None of
this House. .

SHRI BHUPESH GUPTA.: Very
good, I am re-assured. It may be out-
side the House, if you like. Sir, the
real leaders are outside the House.
But now that ig beside the point.
Now that ig going on. Therefore, Sir,
let us getfle Jown to work. Let all of
us gettle down to work now that the
elections are over,
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Sir, coming to the economic policy,
where is the policy on bonus? Why
has the Bonus Act ag it was before it
was amended by an ordinance and
then by an Act in 1975, not been res-
tored? Why has the bonug cut not
been restored o 8.33 per cent? The
Government ig committed to it, The
ruling party js committed to it. Hav-
ing accepted that, why are they drag-
ging their feet over this pattern?
Why is the CDS accumulation not be-
ing returned in cash to the employees
and workers?

Sir, now new theorieg are being spun
out by this Government. On the one
hand they are talking of economic
development. It seems that Mr.
Charan Singh hag become the greatest
economic theoritician of the Govern-
ment. The Planning Commission has
been reconstituted. We do not know
what ideas are being given, Mr.
Charan Singh, Jagjivan Babu, Mr.
Morarji Desai, all are there in the
Planning Commission, but you do not
have a Planning Minister yet. I
should like to know who will be the:
Planning Minister. There is no Plan-
ning Minister. They have all crowd-
ed it. Dangerous ideag are being put.
What are these ideas?

First of all they talk of primacy of
agriculture. Agriculture should get
attention in our country. It is a vital
sector of our economy. An overwhelm-
ingly large population of our people
sustain on it. But where is the assur-
ance for radica]l land reforms? Will
these legislations which are already
on the gtatute book be implemented?
Nothing is said about them. Sir, agri-
cultural workers are suffering. Poor
peasants are there who may be given
necessary assistance in land, inputs
and other things they need. There is
no suggestion at all. On the contrary,
there is emphasis to build up capita-
lism in agriculture and a kulak
economy.

Sir, the advent of the Janata Power-
at the Centre meant marching order
for the landlords in the villages, and
the moment they came into power the
landlords thought that it was their
power and went into action on a
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rampage against the Harijans, against
the poor peasantg and against agricul-
tura] labourers, All over the country
today the landlords are blood-hound
hyénas are onp the rampage against
the Harijans, the manhood of the
Indian natiop and they are attack-
ing them day in and day out. The
Bihar incident is one of the incidents.
Shri Morarji Desai has written Jetters
to the Chief Ministers asking them to
stop these attacks on the Harijans.
But, what steps have been taken?
Everyday, to our shame, to our
sorrow and tp our agony, we read
ihat the Harijang are being attacked;
they are being attacked in their
homes and in their fields by the land-
lords who take the Janata power as
their own power. That characterises
the Janata power. Sir, that is why I
say that something is going wrong As
we are talking here, what is happen-
ing in the industrial field? Sir, the
monopolists are the happiest today.
How, of course, the monopolistg change
their political hue and colour, you
know very well. We have got many
of them. For example. Mr. K K. Birlg
who was, well, a man of the caucus—
around the caucus, not actually the
man of the caucus—said in London
on August 10 last year which I am
-quoting:

“It (emergency) has created a
remarkable transformation in India,
generated a sense of national disci-
pline, a feeling of nationa] involve-
ment and accelerated economic
growth.” ‘ ‘ - '

This ig what he has said. And he
paid tributes to the previous Govern-
ment. Now they are paying tributes
to you. That is how they behave, the
‘monnpolist class, Now, we have got
the Indian Fxpress group. The Indian
Express group also did a lot of tHings
-at that time. According to the infor.
mation supplied to me by the Govern-
ment, during 1975.73 or last year, the
Indian Express group got nearly Rs. 12
lakhs by way of advertisements from
the Central Government. It {s there
with me. I have also got the figures
for other papers. The Birly paper got
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about Rs. 11 jakhs and so on. Now
these are the papers which have now
shifted their loyalties to you, They
are supporting you, But how do the
people feel? That is most important.
Indusirial development by giving con-
cessions to the monopolists. by foster-
ing monopoly capital, by denigrating
the public sector, can never take
place,

Sir, in the name of Gandhian
way, they are giving up some of the
basic concepts of our national eco-
nomy, as if Gandhijj was opposed to
Jawaharla] Nehru, as if before he
died, he made a testament disowning
Jawaharlal Nehru. Now they do not
like the name of Jawaharlal Nehru.
I had been in this House when
Jawaharlal Nehru wag sitting there.
We differeq ideologically, we differ-
ed politically. That is why he sat
opposite. But at the same time, we
were functioning in a developing
country at that time, as indeed we
are functioning now, We had some
common ground also, What was that?
It was the development of the Indian
national economy against the forces of
colonialism, neo-colonialism ang im-
perialism. What has happened to it?
It is peing given up by this Govern-
ment. Today they are borrowing
from the World Bank. World Bank
ideag have been Dborrowed by this
Government; IMF ideas have been
borroweq by this Government. Mr.
Asoka Mehta was talking in the old
days about pack-seat driving. It has
already begun in our country. I
would not say it ig back-seat driving,
Now those ideas are at the wheel
when the vehicle is moving. Sir, this
is happening as far as the industrial
sector ig concerned. The public sector
in denigrated by them.

The public sector has been frozen
whereag the monopoly-dominateq pri-
vate sector has been given a lot of
encouragement by these people. Today
we find in the papers that Mr. Shanti
Bhushan revealed i the other House
that the assets of Tatas and Birlas
taken together have gone up to well
over Rs. 1,454 crores or go. The figure
has been given. At the time of inde-
pendence Birla's assets amounted to
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Rs. 50 crores and those of Tata. Rs. 150
crores or S0. Today between them,
they possess assety worth nearly
Rs. 1,460 crores or go. This has hap-
pened. Now they are giving conces-
sions to them. In this Budget, what
has happened? The economic policy
has been so contrived, go formulated,
that the savings of the society wil] go
to the monopoly dominated private
sector, and the Government will pot
be attracting them because things
have been so arranged. Development
rebate, industrial development allow-
ance, investment allowances, rebate
on capital gains and many other
things have been given. Is that the
way to industrialise the country?

Much is said about the small indus-
try. Crocodile tears are shed. But I
would ask the Government: Who is
responsible for the precarious situation
in which the small industry finds itself
today? They have the problem of
finance, they have the problem of
marketing, they have the problem of
production. Ang it is the monopoly
capital which is just crushing them
and squeezing them. Ang the Gov-
ermnent is supporting the monopoly
capital.

[ ~ 34

Now, are you going to help the
small sector in this manner? So, that
is again a plot. What do they really
want? They want free enterprise. It
is surprising that Mr. Palkhiwala has
become the greatest spokesman, at the
non-official level, over the radio and
in the press, of the Government’s
economic policy. I heard him giving
his talk on the Budget, and he praised
our Finance Minister in glowing
terms, He has been praising al] of
them., Now Mr. Palkhiwala has come.
Committees are being appointed. Mr.
Palkhiwala has been appointed the
head of the committee to go into
the question of income-tax and
other taxation matters and so on.
Today we find that the MRTP Act
will be reviewed—by whom?-—by Mr.
Hegde. We have seen him in the
Supreme Court as 5 judge. He was

_ the man strongly wedded to mono-

poly capital, the ideas of monopoly
capital.

641 RS—1.
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I hope he will not be there
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if he becomes the Speaker. It ig not
my job to say who should be or who
should not be the Speaker. But these
are your choices. This is how you
are going ahead in such matters, Sym,
ptomg are very bad.

Now, Jawaharlal Nehru is at-
tacked as if Jawaharlal is the
cause of all the ruin, the cause of
al] the sins that had been committed.
Mr. Charan Singh has been making
public statements openly denigrating
Jawaharlal Nehru. We have differ-
ences; we have (ifferenceg openly.
But jet us not denigrate people in the
wrong way. Certainly we have to im-
prove upon what they have left. There
was much wrong. But today denigra-
tion of Jawaharla] hag started in the
same way as President Nasser, Gamal
Abdul Nasser, was being denigrated
in Cairo and Egypt in order to push
certain other ideas, It is not acciden
tal.

Denigration of Jawaharla) is
part of the philosophy of this Gov-
ernment, and they take the name of
Gandhiji. May I know how many
Members opposite know it? Did
Gandhiji say Jawaharlal was not to
become the Prime Minister of the
country after independence? Or did
he suggest that he should be
the Prime Minister of the country, of
free India? I can understand our
RSS friends doing it. But when Mr.
Charan Singh and others are doing
it, T say, Jawaharlal would have said,
perhaps in hig own way, “Well, you
too Brutus!” That is what he would
have said. Al] these gentlemen who
come from Congress origin have
grown in the shadow of Jawaharlal
Nehru and Mahatma Gandhi. Today
under Janata power, having gone with
other elements, they have started gis-
owning the alma mater in the political
life of the country. What 5 shame!
What 3 baqg standard to set before the
nation! This is happening. Indus-
trial development as such ig in
jeopardy. The whole thing ig being
reversed completely in a subtle
manner. Mr. Patel has uz}dertaken
the task of doing in-a subtle sway what
perhapg another Minister would do in
a rather crude and vulgar way,
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They say we want employment-
oriented industry. What employment-
_oriented? Who will give them em-
ployment? How will employment he
created? Today we have got about
" one crore registered unemployed peo-
ple. But even Government papers say
by next year the unemployed number
may go to six crores taking all vypes
of unemployed into account. The pub-
ljic sector is being denied its due. And
do you think this way you can create
employment in the industry? What
is the record of the industry? The
industry in the private sector does not
offer employment opportunities. The
rate of growth of employment oppor-
tunities in the private sector is lower
than the rate of growth of employ-
ment opportunities in the public
sector, And yet they say that the
private sector will create employment
opportunities. gir, in the rural areas
employment opportunities_ can never
be created even to the minimum ex-
tent unless the land reforms are im-
plemented, the problems of agricul-
tural labour and poor peasants are
solved and agriculture is helped .at
the grass-root level by giving assis-
fance to the people engaged in it and
not by diverting tunds to kulaks and
rich landlords—the mainstay of the
Jatana support in the rura]l areas.
Therefore I say these are bluffs and
they have to be exposed today by us
inh the opposition.

éir, economy ig being distorted.
- What wili happen to our aim of self-
reliance when multinationals are being
jnviteq to come and invest in this
country? Today there is rejoicing in
the western circles. In the western
- Aid India Committee or Consortium,
whatever you may call it, there is
gatisfaction that this Government has
come to power and they will pe re-
suming help. On the issue of uranium
for Tarapore they were blackmailing
us till now. Now they have decided
to Send a shipment of uranium to us.
The next shipment, we do not know
when it will come, But it is clear
to those who are following papers

t w v
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that thig shipment has been sanction-
ed by the appropriate body in Ame-
rica only after they had received an
assurance from this Government that
there will not be any peaceful nuclear
explosion. I am not advocating any
nuclear explosion. But who are they
to ask us to give them such an under-
taking? To get uranium that under-
taking had been given by Shri Morarji
Desai and the Government. At least
it is atated in the report or in the
explanatory note which has been cir-
culated by the nuclear committee that
thig shipment is being made for larger
diplomatic interests, Are we offering
ourselves to the nuclear blackmail
now? Is it a matter of self respect?
Iy it how you maintain the self-res-
pect of the country? Everybody in
America knows that only after giving
an undertaking to the United States
of America and the Carter adminis-
tration hag India succeeded in getting
this present shipment of 12 tonnes of
uranium for Tarapore project. This
is happening. Many other things are
there, a3 far ag this Government ig
concerned. I do not know.

We think that the previous Gov-
ernment was a capitalist Government’
There was no iota of socialism in it at
all. There ig no difference of opinion
at all on that score. But all the
negative features of that Gov-
ernment in the economic field are
being accelerated now by this
Government, Indira Gandhi Govern-
Mment gtarteq giving concessions in a
big way to multi-nationals and mono-
poly capitals in 1973 and 1974 forget-
ting their electoral pledge of 1971,
Now you are accelerating these pro-
cesses by giving them more conces-
sions. What was done under her
regime covertly or under some cover
or pretext or some kind of excuse,
you are doing in a blatant mauner.
Is it accidental that changes are
bejng made in the bureaucracy?

Those who have been known for
their love for free enterprise and free
market economy and thoge who have
connections with monopoly capital dre
now being put in important positions
in the economic ministries and gther
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ministries of the Government of India.
Can the Government deny thiz? Let
theiy names be disclosed. We have
been in this House for quite some time
and we know some of them, We
know what their role has been in the
past and how they {functioned as
emissaries of the World Bank and how
some of them have come from the
World Bank to take important posi-
tiong in the economic and other Min-
istries of the Government of India.
This, Sir, is very dangerous.

We are being driven into the pro-
cess of reversal of economic policies.
What has happened to your pledge to
the workers? You have not given
-them anything. You have not fulfilleq
your electora] pledge in regarg to
bonus and CDS. You are, on the
qt‘her hand, giving all sorts of argu-
ments as to way you cannot do it.
You should have given these argu-
ments when you went to the polls.

Sir, taxatjon and other matters
I need not go into. The mono-
polists are making profits now as
never before and the process will
continue today. Sir, the prices are
rising. During the past four months,
during the regime of this Govern-
ment, the prices have risen by four
per cent and during the past one year,
rise of more than fifteen per cent
has taken place and the prices of all
the essential commodities, barring,
for the time being, sugar perhaps,
have gone up. What are they doing
to check this price rise?

Well, the Chief Ministers’ Confe-
rence will be called. We have known
many such Chief Ministers’ confe-
rences. Prices are not going to fall
on account of the Chief Ministers’
Conference. There is a need for
a policy change now. You have
to take over some of the consu-
mer goods industries like textiles,
sugar, etc, in the public sector and
you must have physical control over
some essential commodities, You have
to take over the foreign drug industry.
But what have you done here? You
have given a free hand to these
people. Is this the way to control
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the prices of essential commodities?
Is thig the way to control the distri-
bution of the essentiaj commodities?
A free market economy is in opera-
tion. Now, Sir, this Government is
complaining about hoarding and pro-
fiteering. Some weeks ago, Sir, we
were told that this Government had
come to an understanding with the
monopolists who were pressurised to
declare that they would not raise the
prices for seven months. Have they
not raiseg the prices during the past
seven months or during the last three
monthg or four months of the Janata
power? Now you are forced fo say
that they have let you down. It is
your policies which encouraged them
all along the line. That is our main
problem today.

Therefore, 1 seay that the Janata
Party definitely stands for a rightist
shift in the economy and that
is very clear and day by day
it is becoming clearer. Why had
Mr, Chandra Shekhar to issue a
statement from the nursing home
condemning your previous Industries
Minister? And then you changed the
portfolio of the Ministers, You have
sent him somewhere and Mr. George
Farnandes has come now. Mr. Fer-
nandes has come now to the Industry
Ministry. Has Mr. Fernandes come
to the Industry Ministry with dyna-
mite to blow up the monopoly
capital? No. He has not come with
dynamite to the Industry Ministry
to blow up the monopoly capital. He
is, and he has come, as a member of
the Government and he will be carry-
ing out the policies of the Govern-
ment ang the policy of the Govern-
ment is clearly biaseq in favour of
the multinations and the monopoly
capita] and it is blatantly anti-work-

ing class, Therefore,_ you will see
what an exhibition of the Janafa
power is.

Yes, they have done certain
good things. They have restored

the democratic frights and liberties.
Sir. the pnightmare of emergency is
a shame for all of us. Today, all of
us are ashamed to think that there
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was the emergency nightmare and
there were the excesses and so on.
Sir, the crimes of the emergency call
to my mind horror ang nothing but
horror. We would not like to go
back to those days. Have we climbed
out of all the nightmare of the emer-
gency in order to deliver the nation
to the capitalists’ plunder and to the
depradation of the monopoly -ca-
pital? That js what I would
like to ask. No. It is not for that
that you ended the nightmare of
the emergency. You have done it to
put the nation on the road to econo-
mic progress and social advance and
for raising the living standards of
the masses and to build our nation
on an independent economic founda-
tion. Everywhere. Sir, they are doing
the wrong thing. These are the
things to be discussed and not the
petty things here and there.

Sir, these people are very grateful
to this Government and to-the past
Government also. But for their
crimes during the emergency, but for
their excesseg during the emergency,
iy Janata friends Mr. Raj Narain and
others, would not have been there
and they would have been sitting
here. Therefore, the greatest gain of
the emergency for you is your power
angd I think the greatest beneficiary
of the emergency is the Janata power,
the Janata Party. We are all
sufferers and the people are the

sufferers. The people wanted to do.

away with the caucus, the unconsti-
tutional or extra-constitutiona] power
or authority, to tear down the
emergency that silenced the na-
tion and tried to defile the so0-
ciety. You yourself have said all
that and you went to the people for
getting their votes on that score only.
But that has given you a cover today
for everything that you do. Every
thing that you do becomes a heroic
act. Even if you remove a minor bad
lJaw which had been passed in the
past, you appear in the robe of a hero.

The previous regime has put you
in this great position, advantageous
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position. But, friends, now come down
to earth and see what you are
doing. In the States where they have
got power, what are they doing now?

In every State where the Janata
Party has come into power, the Hari-
jans are being harassed—in Bihar, in
Orissa, in Uttar Pradesh, in Madhya
Pradesh, and so on. Explain it. It
is no use merely writing letters to
Chief Ministers. Something bigger has
to be done. Sir, the Harijans take the
Janata power as a challenge against
them. Jagjivan Babu, your Minister,
ig complaining againsy it. He seems
to be very upset; this is what I find
by reading the newspapers. May I
know from men like Jagjivan Babu,
what steps they are going to take in
this matter, what steps he is going
to take along with his other col-
leagues in order to put a gtop to this
violence azgainst our Harijan brothers
and sisters? I should like to know.

Sir, these are some of the things.
Therefore, on this Appropriation Bill
I do not know what to say. Friends,
we have only seen the consolidation
of their power—power, power and
more power. But they do not see
that the power is for the people; it
should be for the people. Their con-
solidation of power is helping the
exploiting classes like monopolists,
who are very happy today. Sir, I may
tell you that Mr. Goenka has taken
exception to my statement that he has
foreign accounts. Sir, he hag asked
me to prove that he has a foreign
account in a Swiss bank. Sir, if I
could prove the foreign accounts in
the Swiss Bank, the Swiss Bank
would not have been the Swiss Bank
and I would not have been in the
Rajya Sabha also . . .(Interruptions)

Sir, T would like to have a little
more information about Mr. Goenka.
He had written to some of his
friends. Between December 1976 and
February 1977, the Enforcement
Directorate obtained certain counter-
foils of cheques, running into thou-
sands of dollars, issued by Mr. B. D.
Goenka and Saroj Goenka. The En-
forcement Directorate also got the
original receipts of school fees, run-
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ning into thousands of dollars, through
the Swiss bank, gbout Miss Aruchi
Goenka daughter of B. D. Goenka.
The Enforcement Directorate alsg got
a letter written by Ramnath Goenka,
asking somebody in Europe to obtain
financial help for the wife of a former
Chief Justice of the High Court of
Madras.

Now, these are facts, Files are
there.  The documentg are there.
Now, therefore, get them here. Sir,
Mr. Goenka sayg that I have to prove
it. I can ask my friends there.
Kindly come top my help. I have
given you the facts and figures. This
is how things are being done.

Sir, another thing 1 would like to
give, pefore 1 sit down . (Time
bell rings) . I am finishing. An
officer, whose name was D. K. Guha,
started cases against Birla and Shaw
Wallace. Ag a result of investiga.
tion, W. D. Jone, Director of Hindustan
Motars, was arrested for helping in
the contravention of foreign ex-
change regulations, involving Rs. 7

crores. Shri J. P. Singh, Finance
Secretary, ordered the arrest and
search in October, 1969, Then the

United Commercial Bank entereq into
a fraud of forward hooking of about
one million pounds worth of foreign
exchange on the last working day
before the devaluation, Reports were
suppressed as a result of some inter-
vention. They know all these things.
The Calcutta office of Shaw Wallace
was searched. Lots of documents
were found. These documents are in
the possession of the Government. In
one file No, D. 104, which contains
many pages, it will be seen—the
document ig with them—that Shaw
Wallace was making political dona-
tions to g very important political
personality of Madhya Pradesh.
M|s Shaw Wallace, in 1970-71, were
making donations to a veteran poli-
tician of Madhya Pradesh who lived
here in Madhya Pradesh House in or-
der to help some people here. It is
there, Now, Sir, the documents have
been seized. These documents are
there with the Government. You
shoulg bring them and tell us.

[ 20 JULY 1977]
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You know I am a good man and I
never mention the names ynnecessa-
rily. These things are there. All these
things have beep suppressed, Why?
Some people are shirting loyalty, What
happened as a result of this search?
That officer was victimised. Shri D, K.
Guha has been victimised. He is no
longer in the service because wrong
entries were made in his confidential
record, He was reverted to the In-
come-tax Department and then forced
resign. This is what happened. This
is happening even now. Where are
these officers? Yesterday, a question
about Kohinoor Mills came and in
that connection the Reserve Bank of
India Governor, Mr. Puri, was men-
tioned, He was in the Punjab Na-
tiona] Bank and the caucus had him
transferred from the Punjab National
Bank to the Reserve Bank of India
as a Governor. Why don't you tell
ug these kinds of things. Yesterday
1 raised, a question asking the Gov-
ernment to give us information about
the number of companies which have
shares in Maruti and which have
been helped by the Public finance
institutions including the nationalised
banks. The Government has given
the answer. The information is being
collected. Very good. Collect infor-
mation. But I have already collected
it.  According to my incomplete
information, there are various com-
panies holding shares in Maruti
Limited. Kapadia is one of them.
Do you know how much accommoda-
tion they have got from the nationa-
lised banks and from the financial
institutions. According to my incom-
plete figures, it is 14 crores of rupees.
It may be much more. Why delay
it? VYesterday, you replied: Informa-
tion is being collected and will be
Jaid on the Table of the House jp the
extent possible. How much time will
you take?

Sir, T do not want to go into any
such thing. In the end, I should like
to say that from the economic stance
of the Janata Government, it seems
that the Janata Government is out to
reverse some of the nationally accept-
ed policies such as public sector and



-

203

[Shri Bhupesh Gupta]

building a modern industry. If the
country has to be strong, it must be
a modern industrial country and
modern industry cannot be built on
-Mr, Charan Singh’s fads or Mr. Cha-
ran Singh’s ideas. Modern industry
has to be built by utilising to the
-fullest possible extenf the scienti-
fie and technological revolution.
Science and technology is very
. important in developing modern
industry. How do you do it? Under
the British, we missed the Industrial
“Revolution. Must we miss under the
-Janata rule the technological and
- scientific revolution. This is the ques-
“tion I put before you. The line
.lhey have chosen ig that we have
.ho scientific and technological
_revolution and we do not
develop modern industry, which is
-possible only under the commanding
- position of the public sector, and we
- are asked to rely on monopoly capital,
. the Ilocal industrialists and we give
some encouragement to the kulakg and
landlords in the rural areas. That
_ will not be building a national eco-
nomy,

National economy in a deve-

- loping country facing the problem of
poverty, the problem of unemploy-
ment, of hunger, of destitution, of
disease, of sorrow and, suffering has
.~ to be built on the solid foundation of
public sector, of radical agrarian re-
forms which must be attuned to im-
. proving the living conditions of the
. people by promoting social justice and
by giving socialist orientation to our

. economy. But nothing of the kind.

Mr. Charan Singh said that social-

" ism is bogus. He said that democracy
and socialism cannot go together. May
I say, Sir, the Preamble of the Consti-

tution says both of socialism and
democracy? Mr., Charan Singh seems
to have decided not to respect the
oath of office under the Constitution.

* It is very clear now: taboo socialism,

denigrate the great Jawaharlal Nehru,
" talk about Gandhiji, go to the Gandhi

" Samadhi, take the oath in order to

form the Government. Having taken
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the oath, go and attack the Harijans
and start atrocities against them. Is
it the Gandhian way? Is it Gandhian ~
to placate the monopoly capital in
the manner in which you are doing?
Is it the Gandhian way to deny the
working class the bonus and withhold
the accumulations under the CDS?
Sir, these are some of the gquestions.
Sir, the trouble has slarteq now.
Whenever the reaction wants to do
something wrong in the social and
economic life, they counterpose
Gandhi’s name to progressive ideas,
to progressive trends. And even they
counterpose Gandhi’s name to Jawa-
harlal Nehru’s name.

(Time bell rings)

Sir, I have spoken encugh. I hope
I provoked my friends enough. Here
is the Janata power sitting. How
many power centres are there inside?
Interestingly enough, they have de-
cided upon the two_party system.
Mr, Chavan said that they are trying
to crush the Congress. Let the
Congress look at itself. Mr. Prafulla
Sen of Calcutta says that the Congress
must be put back to dignity. A good
idea, perhaps, they have given. Now,
here what are they doing? Here the
Janata Party has a party within the
party. Well previously, we had a
state within the state, constitutionat
authority ang extra-constitutional
authority. Today, we have the Janata
Party and within that Party we have
the BLD ang Jana Sangh parties ruth-
lessly going ahead with their plan,
carrying out them. Sir, you are
creating a crisis. Sir, we have seen
that under the system, they will not
be able to save democracy. De-
mocracy is unsafe in their hands as it
had been in the hands of the previous
Government because unless we deal
with the monopoly capital, with the
hoarders and profiteers and with the
landlords for whom democracy is an
anathema and who are hostile to
democracy, hostile to the working
class people, democracy cannot he
safeguarded for long. Therefore, Si»,
we see in the ways of the
Janata power the signs of creating a
erisis in our polity, in our economic
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and political system. In any case,
Sir, the time has now come for the
nation to be alerted against the Janata
power.

Sir, the Janata power, during
the last three or four months has
made one thing clear. This power is
meant, more than the previous power,
for exploiting the classes. They want
to go one better on what the previous
Government did in the matter of eco-
nomic policies. Concessions hag be.
gun 10 be given much earlier, They
are giving more and they want to go
ahead. They are exploiting the dis-
content of the people against the past
regime and the tragedy of it is that
the people’s mandate is being misused
in this manner in order to strengthen
the position of the exploiting classes.
I do hope, Sir, that there are many
people in the country who will see
through this danger and take neces-
sary action. T do not see any alter-
native before the country in the
Congress. The Congress Party is no
alternative to the Janata Party.

(Time bell rings)

THE VICE-CHAIRAN (SHRI
MAQSOOD ALI KHAN): Please con-
clude now.

SHRI BHUPESH GUPTA: Nor is
the Janata Party an alternative to the
Congress Party. Progressive, demo-
cratic ang left forces must rally to-
gether to build up an alternative.
(Time bell rings). The two-party sys-
tem concept is preposterous and the
time is past when between the Janata
Party and the Congress Party they
can solve the problems and take the
nation forward, The time has come
for the nation to take the decision to
build up a third alternative—the al.
ternative of the pafriotic left demo-
cratic and progressive forces—who
will take the nation forward along
the path of democracy, inspired by
the ideas of socialism because only
under socialism can we realise the
dreams of our country and achieve
the objectives that we have set before
us. And the Janata Party has to be
fought. Thank you,

Wt wedt fag (TSe)  SuaTeTe
wgiem, & gm fagas &1 gmiw s
FfuaeTg g | 99 avw ¥ g AT
Far o & g1 o T T 59 91l Y wg
iy @9} Aifg & 9% 9 = safs
fif &, g7 ardr awt # g & qrq §
[The Vice-Chairman (Shri Shyam
Lal Yadav) in the Chair]

zg fagas FTawdT S @ E, A §
AT FLETE A zaaw ¥ 100 ¥
80 JTIHT T ¥ WA &, Qa1 < fax
WIE | A A S T AR e
T Y W8T I AW F1 WM 9@l
e &, gt wga § ar fAfra =y
q 39 T F1 3209 AT T IGAT T
T § @ g AR @l X AT
FET & | 9gel THN z@q feAl #
HIATEY & I TH IW H @ W A
I 7 Faq7 FT A¥h W & Ah
fopar & afer To awe & grum fwar
g 1 g W fawrw WY A=A W
g Y I A wa A 30,4 gfqwa
alq 7 g T F05 wa ofw
fagrg & fag @ @ & 1 Faw 3fy
faera & fag & a7 =& w@r "™ ]
afes g nig gt v & arer A g e agl
g, NI & oA F feq ot @ q@d
g, g% fag Y 40 0% w0d wiafaa
W A TEr A ALY | WA F ol
gea AgY &, Y ¥ 99 TG gl §
g TEAT ALY S aFar qon fo e
¥ 9T AT g7 & 4 ST 7 Ag Ar
ad Fgl 9x faeer Qe Y F fAg
wm far @ g 0 g @
g FT q1T FIT & FF GATA BT
IR TGT W FAT F@T G 1 Al
ar fo A g & fom 20 308
wry v ufy v wfafaa e @
T ¥ A 5T 1 Faans £ gaui
F gUAT FIN FY AT F AE , AT
fagdiF &1 a1q A % g, wotag ¥
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g fagmw i FeaT § 1 FEw
qd w Y AEATE ST T A
g W A, TA GFT AT AT F FT AqT
TR ) 3o 98 g et ¥ o wgr
AT N Gt A Ty FT S A Wl
FTA &7 F T T F 9871 Afww
# qur WAl g yft gard & dey
# I AAGT FT 7 AT YA
7g ® 5 2@ d@dw § @y fggmm &
a6 # gar frg W@ 1 g sifw-
FUTRI FT 7o« a8 T40 8 fF gw amy-
feradrfromd | WM& g ag
A FIS TFR A g AR wmlew
gH TE AT AR | &Y A aF Wb
™AW R & oF OF T
A1 ST 9T FW R AR I
TEHIA @ | & UG FE (5 AT THA
T wATene T fogqr §, = F1 Foorr
2 fear &, <@ w9 7 vy @ faed
g 1 g aw gw qfy g &%
g @ AT A W A HIT TH
T wgt T Ao aw AR Tt W
qE-TT  THE FY A T o
FL 1. ag | qF R F e R o
SHIA & a1 foaer @iferr & gad ¥
A S i feam & s
IR, 909 AT ©; A qF JHT qT™
g | afT TF-TF uT A mrer-me
REAR Y@ 7 ¥ faw #ome
TEQ o § ag Fr wear § i orwr
gAY G A TR ST A AT HY
& Tt ool O et AT weT A
FN avdT, G FT e MR AT w5
qeGT F1 T, 9 B W awey
gRT | 7 AF & T e § FTr
& fira § Qlibese A sk wfE §
T W wrat § B wi aga oo wwram
g @A W FH ¥ Y 5 gw &y
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1 T HT AGT ek qATH T efeqr )
@y & faw @& wer ¥ #Fn
=TEaT g fF Sigt e gewy geem 37 §
agt frarmi st 397 7@l 37 & ? ;T
B WIE @R, 2F ¥4 a7 ®s A
A gl ar A oA oa uge §
afer fram foad fad g w7,
frax faa gad st few A 9w w5,
ST gad ST AFAT B A IEHT
G # S AT Gav & Ay W 9%
M, A AT I8 AW AT FIET A
s HfFT S fa F1E gRem TE 2 1
@ty ¥g sew g v g e
I qx WY Sra, et 1 wwel §
fiwr v faaw R W gEE W
ST aew A At fear w@m g
et oo ¥ uw a1 &1 i wEal
& T FIY AT TTT G T oAy Abw
§ ag FEa1 § % ard ool ¥ A9 A
FISET AW FY AT Arfen qrfe e
oY oo wowr g AEEw |

IIAET & 1T qA-39 T F AL AH
FY fifx &, Frwa ¥ Aifq § ag g
o FE] R | T s e T
R Y g F W ¥ | F FOar
g g 9g Wlgac JTa< A STRIT AT
7 &, 37T OF Wd @3 gar §
AT AT AR § A T qATH
gd =fey T@fay qraT A q9T% B
SIg? qea qa L foar strar &) afF
& ff oF Tar e Riag Afa
wag ) A & Ao §
frame #1 @ srg ot &1 s qeEr,
AT FEA FAAT gT g win 98
YT IIEAATRIAT & | T gg  wEQ
2 f w7 gF @ & qATH &7 el
qAT A1ga 8, frarl #y e
AT AT § At gH T Aifa e
qq TN S | GFEE & wwa A
AR AR TR FFIaT qardr I
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argd & zaar oAk fwy Aifg <7
FHT q‘aﬁ i q%g WT ag A 8
o St F e wEw AT | 9un
frare w1 Sfafafuca frgdl 1 Fad
oF AR A R ar 1w A frdy
sfefega Mo &1 74 T
ST A IR U F I S wA
@ar%aﬁﬁv‘s‘{as‘éraﬁaﬂ%ﬁr@ﬁgfq
eF AR a4 a4 et & 9fa-
Fafirit T AW @ R Fgedd A
@'ﬂ?%ﬁwafﬁa‘tiﬁchﬁrfﬁ
Fy AR Y@ H e | gF @@ |
zq gay ¥ HIC FFAT AT E AT 9@
ag 2 fF o ol o T °rga ¥ @
a1 Far A 3 I AT &1 § 36 99
¥ g FAT g ©F a6 F TdaE
& QM 39 W § & Ugl FIA ISMAT
T ) SEE A & T fF T 8
afer SR 1 7g wer 6 S0 F
TEEIFI F 418 HfeT gfafadie wiai
% af) 9g 70 a% W W Y | W
wwa & fF A%l %mﬂm‘m F a1
‘ qgsr‘ravngiﬂfmgnaaﬁﬁmzw‘r
sfe 1 SATAT@ SATAT O I, HI0 &N
afeT T g EEaE T aR |
qgaFw o 917 € | TS ST gAA T

Al R 2 fordt i Ao AT AT

frsaee a1 #1 ag AT B F A
s:ﬁﬂzw#rﬁrsrwﬁr F @ T A
7% fo aEr gRft a8 a7 a7 w4 AfwT
mﬁwzﬁw‘r@rmm%lmw
@W%mirmﬁwg I HT
frgare frelt & dfed @g SUmETX
FomaAEd TR A ATATE | TF A
@thwﬁrzﬂtagug%%faﬁ
Ay wEET ¥ awe H, ¢ o S 4 4T
gfy of faw fom & «fey AT
e § S w0 A Al
260 FAT "I I GEAT A g |
e gw @ o guy feafy § ford
&5 § THEAR TR & @ Y o fEH
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ag a7 @ g 5 o a% qfe fawre
&F ¥ S For AT & AT fafq ® ¥
TR e & f9 fey a1y &, s

75 gfava agd qE @E T a9 aF
SART QA WO qgl far s
TR 50 awq & &7 FgAT gHT v
w=v faege & A faar s &
fadw o & fis Wﬁ[q@’iaﬁ*ar
Agar g F a8 @ w@Aae g
FifF T Gl BT FEA g1 Gy oAt A
AF AT ® oqAT Z R & AR
ST T HT GET §3 T gATR qgf faeneT
arEt & T gu | o afdfeafet
7 fau awml & 9@ gq 2, 9%
91 & IAT9 AT a9 SIg gO &, WY e
1 FmmRica HEmr & ST e W
FEEAT T & ¥ ag a7 9@
Z A ST GIH I g TEAHE T
a faar, Swr Sheg et & &Y
afar  FEAr g} SRR
ageit § 75 gfqwa ¥ ©€ves 9T @I
qgaT W7 FET T 1 ATEAL I A
# @ 99, A R EES g AR
260 FUS THAT FTT ATY AT 59 AT
g fa9iy &7 § S AT 9SIAT T

39§ ) A1 CAAHA ST ATAS T

s p. . — 30T 1976 F1 fafr (30 57

ageTrear ¥ afe fom AW 8 ) -39
AT 9 A faq g | foord A% ¥
S Tl T § g fafer @ife
deree gy & 1 mfag § faw

# Y & FgAT Amgar § & o< Uy
2l

uF g faee di & FgAr Srgar
g1 7g 9X T@ A AT Fg
garq gefegge orfert #et & PO

S
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araar g g e Fex A fAdax
T FA1feu FifH oS ST Ay
gweqT 2| g 3w ¥ &g evr o=
T @ aeaTq At § faam & ar
qfsas JFex § faem & 1 3@ wEY
A &, IEAE FRT H ST AT v
afrag aga W O, AW E 1 waw
St St &, § ©F a7 AT Agarg
FEr o afsq® FTT A & FA AV
a1 TGl FEr TS | UF A G AW
S feam s %@ @——wI ATy
faerdY & av fafrma &0 @, & A
TSI T AT &, IAHT FATC T<F9H
FrE AT AT FTT HT ATRAT GST RTTF
ZHTC 3 § 97 q1aX gT g W IHFT
JUART FIAT 9T | 9% fag wrer-
Fo &7 S N W ¥ Uy AW Ay
T H A F;T gL AG FW
TFd | TAAQ g Se7 § 5 gw Ow
T o8 G (GY T q FTH FIA
AT SUTET g1 W AW FT TART FH
g1 HEFT wF A § #AIR FEAr Jrgar
g o fag @dr wgky &1 e, W
SAAT qTE T FATE AN, SEH
qh ARG FEAT AGAT § I
frgdr 7 F & TF TEE @
qo.o. .
sl g0 o WGy (HeA FaW):
oY HH AT NGO Y AT F 8
wq AT FAqr 9l & fewe 9T w;g

T 7

»ft Al farg c wae FATE° 5w
Ay ATV TE] T FT JWA | FHATX HT
2, &3 W | T a5 W AN OF g
ISMET 4T FT FT9J7 qET & qG9ar  qaf
F A0 3w g 1 mfaer R s g
Y geqra w@r A B 39 dw & qfaym
¥ ag g fear s e 6
gufa & g &1 79 wawd &

1
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frwmem ste AR w0 & mfeewre
FOSTHES | WEE,  qW H{GHK HET
QAR A GIAT.g Far qref & A
qYe # 39 fgia #1 AmT
¥ =1gaT § 3@ 79 0T 97 § Sy
@ FEN T T I@H AgAr w7 famT
M HT qfaorm § g frar arg
fomy #1a @ 1, w1 fawqw
TR gT uE ARHT & ey wie ag
gafa & #Afgdre & a9 g S 3w H
weast g8 & g (e A qa whywd
& gufsr 1 wfas< gemm smg

@F ara-arr § FgAO G
T FOTG fAert & @7 _gd ofex
FATT IST——TF HTEAT I TF $TH |
TS UF ATHT QAT FT F@ & "X
T @Y WATR, SUH! F5 FW TG
g 1 zEfT uF W F fav uw
aEHY #r Aifg mF qF g S
@ T =¥ 3w & A foer 98
qraR | IgE W gH T I F oFH
N FIT FAT AT

% arg § ga AW F g FT
ST 99T &, AW S ¥ ST FET Ag I 3
HIH S g, § o ITHT a9h4T FAT
g1 ufFT oF arg & qedr Jar g
TRag g i fa mregngmaw #
FA T AMGT AT AT FIA Al
qr FAST FY ARE H A OATGA HT
HENfET A § ITAY WY A FIq ¢ qA
st fawwaT g9 3@ @ & S fawwan
ARGI-AAGT & 19 § &1 @ g, qfed
ASIgT F sArer @y fad T AR
HEfEd gL, Sy Ay AT W@
FT ATIROS § IT% A9 @ W&, 599
fag we & v g9 =@ a@ Y 3@ B
5 &1 F1E @z F1 qweT TG &, SR
WEW AAE | TR T T IAH
wuifd A g & Wy &Y 3§ Im
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Y s | f909 a9 @ |
woafa &1 | faer gFd € |

avft gm

TF AT HIT FEAT AT 1 T 9%
AT & a1 § Fgl 11 g 1 agat
W HIT #1979 AT & & ARErar
greaw 9 &1 A fog = wg Ay
ATRIT T TH 219 31 § T4 | 3T FH
#1 g 1w 97 9z faw & @re f-aR
oiw & +f vgr g ) s@fow 30 awf A
e fagamsi wiT erEn @ gofq
ZAAT Fg TE Q1 IEHT Y THT AF, IAL
§2% a1 RN 4T g, W @ F1 AWAAT
AT | o

(Interruption)

&z aq #1 waTly, e oF a
A F A gR fF o (e s
a9 FUT AT qg9 F@ £ SR
AT FY afeamy aeeft sF &7 SR
¥ £1E TS Agr I | FAwImE Sy
g AL AGL £ 1| 98 FWar qriEt &
TEALT £ | WIS ISMET AT FaaT qrer
F WeqeT A I HWTATST IS WX T o7
2 Wl 9T S8 §ETT FT g8 99 B
A WL T F AN ) zafay § wmw
gFgam wgar § oo fawmw
ey e s & & swar ot §
7g ida § B @ oot Aifql =1 aom
feam & @€ s T AR @ fawr
H AT F ST W UF WA qE
A FT AT T A TIW R
W | 3T wedl & @ § 3w fauaw
FT I THAT FIATE |

Wt Feq g @ (ITT W)
AR IqAATER  WEIRT, SWAT
qret FT R AR WEMT § 79 2w
§ F1oH 2 3R TH T X Y a9 Gy
EFaT § 99 ST AR ¥ A ¥ <@
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T F T ST AH F T HR A
it | fergeam ®© WY Sfee
T q Safagt & aIFT FT T34 A
gATL 3W & U3 &I faeg gu daE 3T
FT ST faenT] g1 <87 AT 39 FV 7T T 4
FATY 3W F W 51 76 gW 7 fuwa a9
ayf ¥ wra fear § 39 |99 1 oguTE
FX F, gAY Afqat w1 ofafas #3F
[ F AT FY qTE F I F T Hifarer
T T | SUAWTEASH  HErEd, S
FHE AT FTHF 997 FoFsT T § 98 awe
HHATATY T g & faamr #Y
IS B | TW AW & gTN fergma ®
1T, favar FiT s=faat 91 7 arwa feq
T R T ANAT ASGT gRiY | W
offr weaet wEIEd, W F ALF faeg-
WH T AB A § T§ TAGIAT Tg®
I =T e et o fawmr 7 sowr
&1 73 fergraT #1 g/ FeuaT oY 7gY FX
TFY ¥ AT FAREL AA Ag® o
fegeam # ofea® Y% sFET A A
=T grar, fergear & 38 fegaer arfast
Fr 747 Aifq w1 7 Fgtta Far g,
ferged T § 57T A9 1 AR FIET Y
fife w1 7 J@mr qar 1 fegam
&Y 721, 1947 F T15 TR R gHHT
F Gl AWt § AATEE W7 AT GFSh
AW F grETSHETE AR FEsuHaTaETE
o gSfarR & faems qud fFan w1
I F a3 ofeET i ARIET F NS
A § g AT A AR T
T, FfFT a8 I #v Fow S ofmar
P AHET & AT { I T g STy
& a3 WY | FaA QA AR, 9 a6 F
T @ o o) AT § sl
¥ F&T fa o oot & woE Ao
g & ga fafeedy ghwd w1 adt
T ITH SR FT TAT Tz femT T
Faer fgrgeam™ W &) Soiad F1a7 @A
TRUFT ATESTATET A ANF AUFATET
aFdEt ¥ NIA ¥ aig o -fggraw °
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[éT’T?E‘TH‘T‘;I"{W]
IATEA FIIT T | TH FT FT FILO0
& femgeam & A T I Y ;ALY
Fr @z ¥ ag fggeam § ww A
gl TAmr #wiE "fagm a1 &
18 ferged™ #1 AN &7 o027 Mo
frar | Ao w1 dE v FE F
€ 1954 F¥ FETST FHT § qUIAaTEr
duTST 1 HAT HT GEW gX A Afq

foFaT AT 1956 # g7 7 Ssfege arfady

Wirege qrw fwr fora & o q< 8w
% fargeam § ofsas JFex gAWTH 7
faatoy fam | ool weaer wErEd,
gqq gaagir e, fader geedtr
Ao AR qEE guadiy A &
TG H, 37 F T W § R A &
g wat =ff W oy g ot @
T 7g e grsfegae qufadt [ @ "
TPm R gm A fggram § 2w F
frmrtor 7 F7R 9 R A v st
dq a1 faato fear, o wiwsats s9 #7
frmrtor foFa | St Ot #Y aUE & FEr
ST & R AR S[qwr A Sy S
&g g o qarsta FY qmET #7 oA
FEAT W § AFFT 99 FT oA q
g0 RS AW & | FATSETH
Jge ST T gASTEAET A w
Frifaq 7 | fady & qHaat
AT FEAT 97 & AL I AfqdQt &
FTC & wiaw &7 fowea go =i fora
qATSTATEY Aifrdt Y T 1 FarAr ¥
FAG qUET F WHT & q& AT SAEr
qEl & AW & Y I & fawr A%
WE | S GII T FE F AL G FX
qursEng &7 faliy FI | ¥ 1 A fere-
T T HISET AR T I9 #7 Sy
w@n F T fergeam & e auramy
UTA FY AT FT AF 90T oAy Ty
qT | AT FATST ¥ e H1 SATIAT
¥ fau warfer sHwe gq@T @ o)
T wEEE & Amerw ¥ fargea

p
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¥ i g @1 9 fegwm ¥
3T qfed §a2% gF@ET a7 At
forar AT

Al STgwTEAs AEIRT, ¥l
otaT & for fergeane 1 F09 GXERX A
Fia & fqgan frar 7§ geAT ATEAT
g fF oy & fag fFar e ? frow
30 a5t ¥ firgem ¥ 6 F0g &7 T
¥ THFT 13FAT aF Teq HT HIAH
T A FT FI HAG GG F
Yaa ¥ o) § qom W § &
24 W, 1977 ¥ o frgemw &
=fera & FT fergeaT ga afRrEl
a1 ? T fgrgeaw anfaw gfee & @
qfraTey o P FAT 24 WA, 1977 F
e siteifirs gfte & e wfwrTE
a1 ? T fegE 24 A, 1977 F
e Tt A gfeT & gamT e o ?
FH TG wiaE g ¥, HREOR
gfie ¥, tfaerfaw gfte &, oan & &fte
g dfeq T dgw W RO
T, WG W F WG AAT F A A
fergeam A TaT T H )

qIENT IIAATES AGIad, W~
o QT 1 waea wTE ! oAy ger
el wxor fog F8 34 &1 WeT AW
AT G gl ? Al &y §eE
7Y & o i &, famm faorett &,
fom Tl ¥ )o@ weomgwe F
fwfor #xa7 ZWT @ g FREE
F1 frafo F3AT gRIT, SEF  HTCEHI
F1 frfor e & fadr g & Frea™
=1feg | faerms, TS, AT F @t
T FAT g WX T IT FT@TE]
#71 frtor Far grm a1 9a¥ wlearg et
I21 F & fow g% sy wene aar Ay
gt 7T ga fqg X faers, fasfaa-
qeell # gt g fRTew & FEw
gR AR 99 FR@Ml & #=T gHDY
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gfear qar vTar g av 99w g g wae
FY T133GT FIAT EF0Y fovas wvens &
g ATIT ¥ THEST FX RA ) T
aqr, faoelt ik & A ghame 9
g GEART FT TJURA FL AT
§ AR wieargex &, ooy A arsa
¥ & gw et § faorar ) qerT ¥ 9T
Arer TTT AT TG FT forior FT qHS
g1 @ fggeam &1 wfy Y g w1
FARIATT AgE ¥ w@r | 349 g
F FROT fErgeaTT AT 6 FUS T I
SAg 9 13 FAT 7 T FT A=A
F QRN

ST, ATAFT FT AT 20 FAT
8, ®F %I JETE 20 FUS § AT &F F
gqawe fgrgearT & 7 AT § AR ATy
Tergeam &y v faets &, Afwa g
QI F AT H 9get AR 5re-faeT
o SR it & Fer W, e B g A
120 fafaas @7 o *1 Saew @3-
| & geax A AR W sefeaa
T W gfe ¥ ¥E 91 A7 ' A
FHLFT F q1% fgrgeam girar &7 aa
gefeeme iR TF0 foer TmaT B

qTETON ITWTEAET HaleT, ¥ 3
TFTv F AfEdl ¥ wgAaT Jwar §
gfaer el & wrowr 39 g FEr—

“Once we did not join the indus-
trial revolution, it was the reason
for the slavery of India. If India
will not join the technological revo-
lution, India cannot afford not to
be slave of the European countries.”

w4 fggear & sofas aw 71 faewe
T A WEOAT F AT ATENSTATEL
st 95, gfHaT & T A 33,
N FAAFT F IN ATIARE FT TAH
2Y gu iy iy 7 arfeardz ¥ Fgr o
fr g7 3 gfmm & g A wfE

£
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q a qgt faar, 78 Fov a1 fr
fergeam nam gon ) afx s aw Qew
I I HY SFAIAST § WOT q@YT A
g TN N AT @7 AT T
gfe fom &7 sae™ ¥ 3,
i it 7 ag afe & gy areaw
¥ g wiawr ¥ geray wa a1 fmfo
FR g, (H AT T 70 T d
T §T T H AT AT FY T
FL GHAT |

ENT SUGHTETS ST, W @i
SgFe FY arq A v gy, Faems
AR AIFAT § & NgawT & oo
qgE S 7 FAfET & gENr & oA
v at wafewr 7w & oo fefaee
TEH WY AR gW ¥ A qFy § Afew
797 3T § € AT qATd, FEATIAC
A9 FAES, WA NEFA A9 1,
I AW F AT FT TFAT 9F HL,
@ afessm R misdw W
a7 AR 9 I SATEATT S
T ag grar 47 {5 99 7F g0 wug AW
# gy v S AT T sE,
S FF TU4 9 H AT NFIT Tgr
FH, oqq 3w H faoey &1 MIFew
AET T, AUA AW § AIg F FHRER
AET AT, WU AW F TIX FHE G
FAERT, WYY IM H W G AT,
ax 3w ¥ fafar sregm 7@ a9,
Tfet® Jex § wiedq RO @
FAMT a1 1 FH W7 g aHEE
feorr ¥ Sueifey g 9 9T @ §
g A& FT qUET | T oAl Affq A
7 793 & 93 € anfew & IaR
qifea & fargeam 9 gue ATy |
5 o7 gATYR ¥ 6 & Fr@ # AT
TR AT AT ATE IEF FET AR
¥ gar qv g S, o awr fa=mT-
qeelt ¥ 24y zorfmaey Ay Wiy STE T
I T Tl IR W 9 gAY
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[>T azT Ao 717

fFar) 93 Wt fggsa@ § ommw W
arsr & ge adr waferr § v @
Al FUAT T(F FIETAE B/ AT
Aifa =@ T 9% | FIELA S FhET
gar F 3T fam wifq * aww w77
7 3z Wfay B wig |y ¥ @i
THRIATAY & AeAR & A WIS A AN
wfeaaredt aqar awq &1 e ghear
§ ST T S A% WYY W F AT gH
gi-aagen & frafo #3 @ § 3@
gd-sggear &1 fyator 9@ T aEer
R 3 N ARy w7 frawr i fag
AR e AR ¥ g ¥ gEd
9T FY R, I§ OWTART A W T
T FLAAT | TIT FARE Ag'
fegem & aa «fe gRMmEr &

© . Arenw ¥ ¥ F AT qq F oamlq &

qT T T . N

* ﬁa:@a’rwmwmﬁa’a%
#g AfeNq A A0 FT FaATS
AT AW TATELATA AT § HfaAz & of
dro Fo FNIFAT A FEgron ¥ afsew
FFL F AT AAA FRAT I
wfgd, s = frgeam & i
afs® G5 A1 TRIAT 3 quTSTT
F IR FT ZH T FAr § Av
gafeny aereTard gfww & g
Y AfeaFgear F AL G I
ag war O fF afsas G § wifedq
dazd g arfed, FoifE aw faRef
ghaai & oaq uew AN W B
8l 9%1 R\ I Fqug Y A
Zarg ¥ faa 40 A foag § ofsaw
gFex ¥ wfedd fazdw a7 & &
qaT 3 F 0 fFar o 1R =it Yo o
For A7 & e fergeara & o0)-
qfqdl &, fegema & qofafa wgand
¥ sadeq P-zeaT FUAT | TG FUAIT
WA A o NGFAT A a7 Fay av

!
{
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garEr wfeq 7wy 5 femgeam F a0
Tafedr § T Fq T S W/ oFAT
STEXA &, FIE FAST T I ¥ @
Foww SrEd @y s wwfeEr ¥
OF UFUE &M # A A w5 A9g
FaTe & fgrgeara # o AR Arw
fegmm Far wfae & SR &y
gl fF oz@ 2w W A 4 ¥ o9«
A WA FT T/ AT T QAT AW
ar IFH TE Y qEEaE AW FY AW 0
Iq a7 Y a7 fady
frar o #fFa g@% araee W A
& fgrgeamm & sndy &\ A AR A
fegea™ ¥ g A A @ Ay AR}
ag F31 & feggeam 1 @t & gfan
% geu sAEr & § A S F W]
a3 fergeara & sg-omg ¥ g feewrar
T AT fEREE 48 WRET ¥ AAA
F AW FEAfANT § 1 gEA wRE W
BT WIS FT qA H @ U @ |
& qaaar § ww At @ng W fgegeae
98 q% ¥ I F Av § Aren-fi
g ST ) .

sargeerer Ay Ay gfardy Afart
F A et fifwg foad Froor gEs
g g1 9F7) 99 Afaat #wr o
A1 eva ifwg foad Fron feegeana W
wifas Tasfl, e vageARE #1 AF
SATERATH ST A ST | W wRrAns
A, WA B TN § TR o
forar ) AT A F A ¥ ofr wrTw
gar & Iawr N g Al A aFd
3aF a1g g W faaes awfom &
et faetre #1 fadw fFar war) 2@
I w1 femgRat 1 gear-Aear qAAar

2

Jqawtane Y, gwA feegEary ¥
#eX HEnfe fawra A A7 a0 7%
AAfE farm F s § iy faie
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T g1 ‘STEmA SRS UT udl-
FeUC TeAlMAT WX FoArEed e
FeIFed € ¥ wET | g uiFeat
T fdy o 3T A Aww G A 95T
[T I T CIHTALC F TAT F81 FT
TF | IO gl A S 3T E ) Sl
I fag § &g g & widl St 7 ad
TAAT A Sl G AT AT NS
fafrezT ammr . &gt T W FEl
WA A ? Fgt = AEAEEE  ATGE
T qErERT W WT FF A =720
fog ? & &g Tgar wgar g fF <l
oo fag AT 79 ey st fagw o%
T G I AT s AW F # awrfaq
g s @ § aifwaie @ Rl 8
TR 39 & fog dme g afFd wwR
TgE ¥ el T fag g7 s@ g ar
Ie TEEHr % [y Ifgr ) TR AW &
T dfeq TARERAT FgE AT ARAT
T &7 AW AT F AANT FT 0T
FA & wfFa Al =< fag 780 &
2y SETERAT Ag® HIT AT ey ¥
T 47 31 Awd g fag o wdr
T FY AEEAT FQ §, TARAT AgE
F A=A R §1 # gHaar g
T AR e UF gl R
A ag &) S oWy A e ww@ R
st Jge oY wuEr wd § 9 IW E
WA T\ T gvg ¥ S widy sy
quiEr wxar §osfiz dgE o #y fear
FET & 92 R ToEEAE M T
A ol F q@E FEH A0 QA
2| T aw ¥ g =l w1 wdura
F1 & @ o Araw w&f g S Fataan
1 @ &t s | ft adl Jrar &, S
© nfaarg @1 sreden faw der a A%
shrar otff @ R R s @
fergeary &Y Twta § W oA , 4%
il § fergeam &1 79 e & @
i a ¥
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TR~ STHATET WEET
TG 9T HwAF qES  IET Oy
Pl g gl & A ¥ & W
aMT 3 fa|Ar @ sEaw g
The infra_structure requireq for the
economic growth has been built up:

during 25 years under planned eco-
nomy under the Congress rule.

fergram § gfw o) saw & oo fag
SHIEGTIL HT HATAFAT § IAAT TfT T
&1 FT99 TCHR ¥ T8 &1 @ fearqr

A strong industrial base has been:
built up for various power projects
and industrial projects in this coun-
iry by the Congress Government...

(Interruptions)
# 9 @ F FE9 g7 99 § BF

HIGATST § 9 AT, TAT SAH A AR
we # TAS Wy & FIE agg g ™

7R & gre ors; a1 F g 2F & fAg
SEIL O SO N
(Inter’ruptiori; £

Ty
]

IIENTETR (ot W Ww @A)
FWT AT % HE AT FHA
a1

st wEATAA X

Agricultural development with the
potential of ever-increasing produc-
tion has been... (Interruptions). Al
this has become possible mainly due
to scientific and technological compe.
tency which was due to Jawaharlal
Nehru’s vision in the country. We
are the third power in scientific and
technological development, next only
to the USA ang the USSR. We hdve
built up buffer stocks of 18 million
tonnes of foodgrains and there a4are
foreign exchange reserves of Rs. 3200
crores.

ey SUENISAE WEEd, gHY
32 F05 Tl A1 ey war ol
1\ oeg ® ¥ F97 oF aw@ =
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[ot wew 17 4]

fesiteqaa & amX § AT =gar g )
9 AT qrEf wr g 7 faa ggr
gAT &, SAFT A9 T2 g7 §, T fa=1
72 gu & W g e g gE €
T a7 9TEf ®T TR § TF a6 v
=Y T°F TGT HT o I G Sy
qfsq® T A IFAWT F qHAT FRT
§ OO oY% HEAr ATAT FILIIA
AR fggam & ARt Ffaefass
& guds Jud 9w fag, | gwa
AT g A v fagrdy g S@
oAt € | w9 sAy & fF s 3ag
AR fa<ar Fifq Farg & 93 9% A9
F § A ot g7 Aga foar = g
| g9 S F T I AT FT TG & 5
AT gTIqS &7 qfearar 20 FAT A
HEIRT 50 $ﬁ3 FLA ST (Interruption)
& qomr WAt § fF oA et Fo o
faem #iX = g9 WigT faer ¥ sh
g AT FHI, AT AWM Heft § T
T FI fedrs ) & fag ad) warar ?
# wrgar § FF oft g9 ar gt @ At
F IR F yr wEr & ) & oag
At AT Jrear g F = g9 gy fawen
¥+ I @19 TR A A wew fagrdr
AT § g9 T35 Fag FaravfFE AA-
T grIeS F qieAET 20 FOS ¥
FEIFT 50 FAST FX A | Fgg Y
FgAT Agar § % 5w g9y § o a™q
g fazar 7 = #ifs 4T A aw=s
¥ g« ¥ oF grEf @ o9 fagk sy
FE AT Gv fF AT gedw #Y
qfeaTeT 20 FUT ¥ TEFT 50 FUT
FT T T /R =7 Fo Fo fawew
gag & = o7 fag & o9 faw
g @ s 7T A faar s
TFAFT qES [FaF 9 T @ ®
ZHHT AT AT ¥ T |

_ (Interruption)
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o wapw for  (Fr)

AT {19 FT 3§ T &

. (Interruption)

st ®Fq AY T HEONT
ITANTETET HEET, .. .

IraweTe (s awrur{a)
A, qACT FL |

st o AT T WETNT I9-
FTeqe] AT, T fGegeadT § JfrT
a1 J[egEe @ A,

ggawregs (St @M e aR[)
ST FIAT FAT FIST |

st Few AWM qF : 9 GgEE W}
F qifaare H. ..

IuaATeRd (ot [WW e qed ) ¢
FHT FIET ATET TZO R |

wt Foq A T .. LHENE

Iqawtend (i W o =)
T qEA T HNT

sﬁmmm:wwﬁwm-

Irawread (st W W 9ET) ¢
F AT HTT HTGT TG FIEo |

SHRI 8. W. DHABE (Maharashtra):
When Mr. Bhupesh Gupta is allowed
to speak for more time, why should
he not e allowed to do so?

+ft Feq G T A WIAT TF I
Fg F GH F QT

graNTad (=it T @ aeRa) ¢
qIIF! Fad O faae &1 aag e |
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st Feq AT TR : ARCCONT  ITGAT-
1y wglad, sefigaa arfady Wmma
S 48T TG AT Ng® 7 1956 |
qifqardee & 3@, 98 38 4T

“The Constitutional rights enun-
ciated in the Directive Principles of
the State Policy are proceeded on
an organised basis and the Fifth
Five Year Plan will be completed,
Parliament has accepted the socia-
list pattern of society as the objec-
tive of social and economic policy.
These important developments
necessitate a fresh statement on in-
dustrial policy. The Constitution
of India, in its preamble, has dec.
lared that it aimg at securing to all
its citizens: Justice, social, economic
and political, Liberty of thought,
expression, belief, faith and worship,
Equality of status ang opportunity,
and to promote among them all
Fraternity assuring the dignity of
the individual and the unity of the
Nation. The State is trying to pro-
mote the weifare of the people by
securing ang protecting, as effec-
tively as it may, a social order in
which justice, social, political and
economic shall inform the institu-
tions of national life and property.
Further, the Industrial Policy Reso-
Iution says that the States shall, in
particular, direct its policy towards
the citizens, men and women,
equally for a right to adequate

. means of livelihood.”

S Rt SOEETSIE ARRd, S
T fefea WdE & w8 7E § )
» guawrems (s wE A aEw):
FET qATT FY

st weq Ay g : § Fad OF a9
AT & |
IrawEaeR (s T A A4 )
Oy e 9gT Al g T R, AW
FL HAAT T FEA FL

[20 JULY 1977]

st Fer g ;A9 AW dfew
SAEL W9 g% 7 ssfEas 9@
¥l g

“The basic and general principles
were given a more precise direction,
and Parliament accepted in Decem..
ber, 1954 the socialist pattern of
society as the objective ot the social
and economic policy. The in-
dustrial policy and other
policies must, therefore, be
governed by the principles of
that direction. In this first category
will be the industries, the future
development of which will be the
exclusive responsibility of the State
and the second category will con-
sist of industries which will be pro-
gressively State-owned, in which
the State would, therefore, generally
take the initidtive in establishing
new undertakings.” -

FETNE  ITAVEAA FR1ET, g‘er& V

IqawrEay (s W T AE)
T AT S q97 ] 8§ |

ES G maqamm:ﬂ'l‘d‘('ﬂﬂﬂ...‘

TJAANTAL  (H} T AR AR

St 7Y, W wTaw 4gW Aifwd 1 AW
FqAT. . . (Interruption)

§ geal & oAy FEm R J
awg fratfa &, SuH & § w@d
gu a1 T e § | gElay §
A FEm fF oA g Al

(Interruption)

st wew ATy A ALONT SU-

qureTs WEREd, TuE o § .

Srawiere (s @R AW L)
AR, HY FYAT T TE AT |

Y Teq AR X © qF T faqe w1

awg faar s -
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ITANETE (Y T AVE TTX)
M9 uF faae a9 q99d 8 | '

SHRI KALP NATH RAIL

“The industrial undertakings in
the private sector have necessarily
to fit into the framework of the
social and economic policy.”

frad =Aw, qEOA mm
e, AN T ag .

“The rural and small scale indus.
tries will be supplemérntary fo the
key sector industries.” -

| qTERO IUAWRAs  6gEd, ¥
frfat = TagR A« /E A
Y WIS TS ¥ A A FE R, A8
ITHT AHAAT a9 8, I AT GIFL
F Afqat 7dF & 92 fagw A a,
g Gt w1 Aify @ o 7R s
Hifa g1, afg sagR @ AgE S w®
Afqar s aft wgts Geam
%7 famfor g1 asar & o< g 3 Ay
wgrR  Aar shmdy few Ak F aed
R ET AFT & | 57 AR( & JIT LIS )

SHRI KHURSHED ALAM KHAN
(Delhi): Mr, Vice-Chairman, Sir, be-
fore I inflict another speech on the
Minister, I would submit that the Mi-
nister, has been listening very care
fully to all these gpeeches and I hope
he would bear with me alsg far a
little while. s

Sir, before I speak on the Appro-
priation Bill I feel tempted to say
that this year’s Budget wag disap-
pointing and the Budget proposals
were not designed to ensure price
stability, to achieve a faster rate of
economic growth and to promote so-
cial justice. It fails to inspire or give
much hope in the future also, as the
areag and gpheres in which continuity
of thought and planning was neces-
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sary have been completely ignored.
This is obviously due to the fact that
our hon. Finance Minister earlier had
made us believe that the state of eco-

nomy of the country was depressing -

snd in bad shape. This we were asked
to believe in spite of the well-known
tact that we had a food buffer stock
of 18 million tonnes, the balance of
trade was most favourable and in-
dustrial output increased by about
nine per cent in 1976, In fact, the
Indian economic scene has been chang-
ing very rapidly during the last few
years. The public gector has over the
years come to occupy a Very promi-
nent place in our economic develop-
ment. The concessions which the hon.
Minister hag announced have not
gone to the poorer sections because
he has refused to give any concession
on Jbiris, which are smoked by the
poor people, but he has been kind
enough to allow concessions gn lux-
uries for the rich people.

Now, dealing with some of the items
mentioned in the Schedule, I should
like to say, regarding the Ministry of
Chemicalg and Fertilisers, that in
view of the increased production of
crude, it ig necessary that we should
now teduce the incidence of excise
on petroleum produects, It is very ne-
cessary because this will also reduce
the cost of transportation in the coun-

-

try, besides the cost of fertilisers for -

our farmers, a very essential require-
ment of the country.

As regards the allocation for the
Ministry of Communications, itg per-
{ormance really does not justify a li.
beral allocation, As is well known, we
always receive inflated telephone
bills and whenever g reference is
made, we are told that the bills are
computed by the computers. But I
woulgd like to know how many com-
puters they own, how many compu-
ters are in working condition and how
many have been knocked out for a
long time and are not in working
condition.

.Similarly, Sir, no doubt we do not
mind meeting al] the demands of the
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Ministry of Health and Family Wel-
fare, but we must get our money’s
worth. Gross mismanagement in hos-
pitals, poor food, lack of medicines,
these are very common things today.
These should be looked into. The pa-
tient should be looked after well. As
regards the Rural Health Scheme, it
may be good, but one thing has com-
pletely been ignored and that is the
Unani system of treatment. In fact,
the Unani system of treatment is a
system which has got its roots in this
country, If you go by the name only,
it doeg not mean Yunan or Greece.

In regard to allocation for the Home
Ministry, it must be admitted that
the expenditure on police has enor-
mously increased. But their perfor-
mance is most disappointing and de-
pressing. It is a known fact that Hari
jans and minorities have been the
target of harassment by the police au-
thoritieg and the police have never
come to their rescue in times of com-
munal tension and other troubles.
Then how can we go on spending
large sums on guch a force which is
not in a position to give protection to
a large section of the population of
this country For instance, I would
like particularly to mention here the
role of the CRP and the BSF. They
have never added to their reputation
wherever they have been deployed.
Our experience of their deployment
is a sad commentary on their perfor-
mance and it ig necessary that this
aspect is looked into very carefully.
In fact, we expect that they will give
us more sense of security, security of
life and property. But on the con-
trary we find thalt they have been
responsible for more offances. they
have been responsible for more trou-
ble in the name of keeping peace,
wherever they have been deployed
for keeping peace and for protection
cf the people, The minorities parti-
cularly have got a lot of grouse
against these two Forces, the CRP and
the BSF. Not only have these two
Forceg failed to give protection to
the minorities: T must glso admit that
in the matter of recruitment in these

[20 JULY 1977]
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Forces the minoritiees have been com-
pletely ignored. And how long are
you going to ignore them? This is a
very sad commentary on the perfor-
mance of these two Forces, I hope
something can be done in this regard
and the Home Minister will move and
do something to ensure that the mi-
norities alsg get their due share in
recruitment to these Forces. An-
other important thing which has re
lation to the Home Ministry is the
proposed Minorities Commission as
hag been promised. We expect that
this Commission will be set up soon
and that this Commission will do
some really useful service to the mi-
noritieg and it will not be another
ordinary type commission with advi-
sury powerg but without any effective
control and without any real thing to
be done for the people,

-7 L

Similarly, Ministry of Civil Sup-
plies, in spite of generous allocations,
we must say, has failed miserably in
its basic duties. The public distribu-
tion system is most Jefective. Prices
are increasing day by day in fact they
are soaring so high that soon they
will be out of the reach for the ordi-
nary people of this country, Today
we find the prices are rising rapidly
and all the appeals of the Government
have failed to produce any results.
Do you think that by making appeals
to the traders or-to the manufactu-
rers you can achieve the desired re-
sults? If you are thinking in these
terms, then I must say really you are
sadly mistaken and you will be great-
ly disappointed. The Government has
to move fast and effectively in this
regard and let us hope that the Union
Government’s decision to call g3 con-
ference of the Chief Ministers to evo-
Ive a national policy to hold the price
line will produce some results, But
I must warn here that no half-heart-
ed measures will produce results and
the Government will have to take
some really effective steps ignoring
the interests of the traders who have
been their benefactors in the past and
from whom they st111 expect some
better results. o
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~- [Shri Khurshed Alam Khan]

As regards Ministry of Shipping &
Transport I would like to say that this
Ministry has failed to provide the ne-
tessary shipping; ' facilities for the
Haj pilgrims. Last year the Haj pil-
grims had to face a lot of trouble and
a lot of inconvenience due to the
failure of the scheduled sail-
ings. This year we hope that
they will not have to face simi-
lar difficulties now that the passage
money has been increaseq and the
poor Haj pilgrims will have to pay
a much higher fare than what they
paid last year. Therefore, we natu-
rally expect that this year they will
be able to provide adequate gailings
and sailings in time.

Regarding Ministry of Tourism I
would like to mention that generous
allocations for tourism and its infra-
structure are really necessary. But
the present set-up of the Department
of Tourism is not suitable for doing
the job that they are doing. Ang it
is for this reason that every year they
failed to utilise their allocations and
at the end of every year we find large
sums of money remain unutilised be-
cause they are unable to spend the
money on the schemes and program-
mes and projects that they have
undertaken to complete during the
year. Tourism is a highly competitive
industry and therefore the present
set-up must be changed and it should
have more autonomous functioning so
that it is in a position to spend all
the allocations and really build up
an infrastructure for the tourists that
we expect to visit this country. Under
the item ‘other expenditure of Home
Ministry’ the Union Territory of Delhi
needs special consideration. No doubt
Delhi’s budget for 1977-78 is Rs. 214.84
crores, which is a slight improvement
over the last year’s allocation. But
Delhi has its own tale of woes to tell
and therefore we expect that the pro-
blems of Delhi will be solved in a
realistic manner, The rea] problem in
Dehi is that there is no unified single
authority and there are half a dozen
Ministries involved in every project
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or work in Delhi. It is, therefore,
absolutely essential that Delhi should
have a unified set up with its own
legislature. I must remind the Janata
Government that in their election’
manifesto for Delhi they had promis-
ed that they would provide Delhi with
its own legislative Assembly, I do
not know why they are not coming
forward to implement their own pro-
mise that was made at the time of
election.

Delhi’s population has already
crossed about 45 lakhs and it is ex.
pected that by 1881 it will be about
55 lakhs. Even now the basic civic
services are completely outsripped by
the requirements. Therefore, addi-
tional grants have to be made for
electricity, for transport, for water
supply and housing accommodation.
In fact Delhi is now a city of short.
ages and unless more generous funds
are provided, it will not be possible
to meet all the requirements of this
capital city.

Hospital and health service facili-
ties are completely outsripped because
Delhi’s hospitals and health services
do not only cafer to Delhi citizens,
A large number of people come to
Delhi from neighbouring cities and
towns and therefore it is necessary
that more hospital facilities should
be provided. For this Delhi needs
more generous grants than have been
provided in the budget.

Education facilities also need spe-
cial attention. I do not know why
Delhi has still no legislature of its
own. This is beyond my comprehen.
sion. Janata Party had given g defi-
nite promise that Delhi will have its
own legislature, I woulg like to
know the reason why this election
promise hag not yet been fulfilled.

Delhi’s police is most inadequate
and requires complete reorganisation
as it is evident from the increasing
crimes in thig capital city. No doubt
schemes for underground railways
have been made for other metropoli.
tan cities like Bombay, Calcutta and



- come into the picture.

233 Appropriation (No. 2)
Madras. It appears nothing of the
sort is thought of for Delhi and it
seems the city 1s already underground,

I think Delhi shoulg have its own
Acts. New Delhi borrows Acts from
other States. Sales tax is a very im-
portant matter for Delhi because
Delhi has got its own distributory
character. Therefore, we must look
into the matter and fing out whether
this high rate of sales tax in Delhi
does affect its distributive character
adversely or not.

Lastly I would like to say about the
provision for the national capital re-
gion. The implementation of this
scheme is rather disastrous. Unless
you do something about the imple.
mentation of this scheme I am sure
it will not be possible for us fo reduce
the pressure of population or other
things in Delhi. Therefore, the im-
plementation of this scheme is most
essential for which =adequate and
generous provision has to be made.

Regarding the redevelopment of
the walled city, Shajahanabag re-
quires spzcial consideration because
you would be surprised to find that
this area has got a density of popula-
tion at the rate of 800 per square
mile. TUiless something is done and
done earfier, it will not be possible
to provide relief to the people there
who have already suffereq very
heavily d aring the Turkman Gate in-
cident. 4nd, Sir, I hope that it would
be possikle for this Government to
do something to rehabilitate those
people vidry soon. Thank you, Sir.

SHRI VISWANATHA MENON
(Kerala): Sir, to give promises and
to get voles: This was the trick play.
ed by the Congress during the last
thirty yenrs. They were giving pro-
mises and they were getting the votes
and they7 were ruling this country.
For the first time, the Janata Govern.
ment hag come to power and it has
These people
also pgave some promises. But, un-
fortunately, one after another, they
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are forgetting the promises they made
to the people in this country at the
time of the elections. So, the same
steps that were taken by the Congress
are being taken by the Janata Gov-
ernment also. Sir, it is really un.
fortunate that within these three
months, all those promises have been
thrown to the winds and they are
forgetting their promises which they
had made in their election manifesto.
Sir, in their manifesto, they said a lot
about bonus ang about scrapping the
CDS and so on. But, when it came
to actual implementation, the story
is different. The bonus question has
not yet been decided. They promised
8.33 per cent bonus to the workers.
But they are not in a position to do
anything about it even now. About
the CDS also, the same thing is there.
Though they have scrapped the CDS,
they have done nothing to pay back
the money already deposited. When
are they going to pay it back to the
workers? They brought forward a
Bill in the Lok Sabha and got it pass-
ed. But they are afraid of bringing
it here in the Rajya Sabha because
they are sure that it would be defeat.
ed. So, why not they pay it back to
the workers wifh grace? T say this
because it is workers’ money and it
is not the money of the Government.

Sir, with regard to the other issues
also, we face the same difficulty.
After the dark days of those 19
months, Sir, we have got the civil
liberties back. I accept that ang I
congratulate the Government. But
the story ends there. Afterwards, Sir,
what is happening in the country
now? They are trying to act against
their own promises on the question of
bonus to the workers. Now, in my
own State, for flie last one month or
so, there is strike in the Central Gov-
ernment industrial units, the HMT
and the Modern Bakeries. The wor-
kers are agitating there awg they are
asking for some relief. But¢ the Gov.
ernment is sitting tight on the ques-
tion and the Central Government is
not intervening and doing anything.
They are trying to put the blame on
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the State Government because the
State Gcvernment is run by the Con-
gress Party there. The State Gov-
ernment cannot do anything in the
matter «nd they say that they are
helpless because they are Central
Governmnt units, The HMT and the
Modern Jtakeries are facing the strike
by the Wworkers. The Labour De-
partment and the concerned Minis.
ters are keepiig mum ang sitting
tight on the question. This is not
the way to deal with the workers
who have stood by you during the
elections. The workers were so sin-
cere in tleir words ang they are now
being treated very badly, especially
in my State of Kerala. Again, in the
case of Thumba also, the same situa-
tion prevails. The workers working
in this project are agitating for their
rights and their demands are genuine.
This portfolio is with the Prime Minis.-
ter. But he is also sitting tight and
he js talking in the same old language
the language of the Congress. 'This
is very bad. This kind of treatment
to the workers should be changed.
Otherwise, Sir, the same thing will
happen to the Janata Party as it hap-
pened to the ConPress because you
cannot treat the people like animals.

Now, Sir, I would like to come to
another important question, It is
about the freedom fighters. In Kerala,
a series of freedom fights had taken
place like Kavumbai, Kayyoor, Muna.
van Kunnu, Punnapra Vayalar etc.,
which have not been recognised by
the Central Government but which
have been recognised by the State
Government.

Even now the attitude of the pre-
sent Central Government is the same.

There were s0 many struggles
against the British. They also fought
against the autocratic rule of
princely maharajas. Al these
struggles were recogniseq by the
State Governments, But even
now, just like the Congresg Gov-

ernment, the Janata Government is
not prepwred to recognize them ard
help these freedom fighters. This is
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very bad. These things must be
changed. I am not expecting any
wonderful economic change from this
Janata Government, because the
Janata Party and the Congress Party
represent the same class, But af least,
do small things. They can do some
thing, but they are reluctant to do
them. .

My learned friend, the Minister of
Communications, is here.  What is
happening in his Ministry? 1In 1974
there was the railway strike, There
was a strike in P.& T. in Kerala as
a fraternal action to the Railway
strike, and some twenty-five persons
are still out, although the railway em-
ployees have been taken back by Prof.
Madhy Dandavate. I hope that he
will also consider to take back those
P. & T. employees who went on strike
in 1974, Sir, such victimisation ig still
there. Even now the present Janata
Government is run by the same bure-
aucrats who were running administra-
tions during Indira era. Sop my hum-
ble submission is this. I do not expect
any wonderful thingg from this Gov-
ernment. I am not wanting that, But
at least these gmall things can be done.
These twenty-five P& T. employees
who were thrown out for fraternal
action may be taken back, Such
things must be done, otherwise this
will have very bad repercussions all
over India,

Sir, T now come to another impor-
tant topic. I wag the first person who
took up the Rajan cage in this House.
I informed that Rajan, an engineering
student, was killed in jail. 1 asked:
“Where is Rajan, we want Rajan”
The first reaction of the then Home
Minister of Kerala was that the boy
had not been arrested. But finally
he had to come before the Keralz High
Court and say that he was arrested
and he died. That ig the position now.
But what is happening now in Kerala?
All over India the excesses committed
during the emergency have been look-
ed into, but in Kerala it is left to the
State Government. And the State
Government iz arranging a big farce.
Some police officials are arrested. The
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Minister who gave orders is still not
arrested. Police officers are arrested,
and they were let off on bail. The
judgment of the Kerala High Court in
the bail petition hag clearly indicated
that the charge-sheet is a humbug.
Nobody will be convicted on that
charge-sheet. In the judgment it is
clearly stated that nobody can be con-
victed on thig chargesheet, The police
officials were let off on bail. Some
dramas are being conducted in Kerala.
But the Janata Government is merely
looking on. 1 was surprised to see
Mr. Charan Singh who talks like a
very strong, iron man, when it comes
to Kerala, he has given a clean chit
and said that in Kerala everything is
good. He is interested only in UP.
He hag given a clean chit to Anthony
and said: Anthony is doing everything
good. But we have seen the attitude
of the State Government, Now, that
issue has been thrashed out in the
State Assembly and it has come out
that Mr. Karunakaran, the then Home
Minister, of Kerala knew that this boy
wag under custody and when he got
my letter, he had given directions to
the I.G. Police that Rajan should not
be treated as a MISA detenue. My
humble submission is that if the Cen-
tre is sincere about these things, then
they should intervene at this juncture
and the Central Intelligence must take
up the investigation, Otherwige, with
the present chargesheet, all the accus-
ed persons will be let off. Sir, I press
this because there was not only one
death in Kerala. There were 27 deaths
in Kerala jails during the emergency.
All these things are being covered up.
All these things were not known, Now,
one by one, things are coming out. I
want to pay a tribute to the Kerala
High Court because jt is at the instance
of Kerala High Court that Rajan jssue
has come to such a stage that Mr.
Karunakaran had fo go before the
court and say: “Rajan ig dead. 1 was
not aware when I said that Rajan was
not arrested”. Without proper inves-
tigation, Rajan case will go and all the
accused will be let off without any
punishment. My humble submission
to the Home Ministry is that they
should come forward at this juncture

[20 JULY 1977]

Bill, 1977 238

and order a reinvestigation of the case
by the Central Intelligence and not by
the local police officials of the Kerala
State.

Sir, I come to another important
point. The Janata Government claims
that it can rule thig country without
MISA, Then, why do they not scrap
it? Why have they not scrapped it?
My allegation is that the Janata Gov-
ernment has used it in Kashmir against
the National Conference Wworkers.
MISA wag used against them during
the elections. It is very bad. They
talk high things, but they act as small
fellows. I understand when you
attack Mrs. Indira Gandhi. We alsa
attack Indira Gandhi. But that does
not mean that you are doing correct
things, You are also using MISA.
Indira Gandhi was also using MISA.
Indira Gandhj wanted to make India
‘Indira’. But if Charan Singh wants
to make India as hig India, we are not
going to stand by that. My humble
submission is that if the Janata Gov-
ernment is sincere in its promises, then
it must change its attitude., They
must act according to the promises
that they have given and they should
work accordingly.

SHRI HAMID ALI SCHAMNAD
(Kerala): Is MISA not to be used
against the black-marketeers and the
hoarders? -

SHRI - VISWANATHA MENON:
Even they must be given a chance to
go to the court of law. Even if a per-
son is a hoarder or a black-marketeer,
he must be given a chance to go to the
court of law. The judiciary’s powers
or the judiciary’s jurisdiction must be
respected, That ig 'my position.

(Time bell rings)

SHRI K. B. ASTHANA (Uttar Pra-
desh): That is the position in law, He
can go to the court. \

SHRI VISWANATHA MENON: It »
person is arfested under MISA, he
cannot go to the court, MISA ig atill
on the statute book. Why do they not
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scrap it? You should do it. You are
not doing jt. You are also wusing
MISA.

Then you are speaking of bi-party
system. We are not for that kind of
thing. We are not going to support
bi-party system because there are
other parties like my party, Com-
munist Party of India (Marxist),
which i3 a small party and which
stands for the down-trodden people of
this country. We are not going to
support thig kind of bi-party system.
If Kamalapati Tripathi comegs to this
side and Advani goes to that side, it
will not be for the gooq of the peopie.
My party stands for the people, for
the working classes and for the down-
trodden of this country. Sir, with
these words, I conclude.
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6'p.0r.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now, Shri-
'mati Purabi Mukhopadhyay,

SHRIMATI PURABI MUKHO-
PADHYAY;: Not today. I am not
going to speake for only five minutes,
Sir. It is already 6 o’clock,

THE VICE-CHAIRMAN (SHRI1
SHYAM LAL YADAV): Then we ad-
journ for the day. The House stands
adjourned till 11.00 aAm. tomorrow.

The House then adjournad
at one minute past six of the
clock till eleven of the clock
on Thursday, the 21st July,
1977, L -



